| TEM NO 49 COURT NO. 9 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).36996/2012

(From the judgenent and order dated 27/04/2012 in C MWP. No.42068/2003

of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

SHRI SAMAR SI NGH Petitioner(s)
VERSUS

STATE OF U. P AND ORS Respondent ( s)

Date: 24/03/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MR JUSTI CE Pl NAKI CHANDRA GHCSE
For Petitioner(s) M. P.S. Sudheer, Adv.

M. Rishi Maheshwari, Adv.
M. Anshul Gupta, Adv.

For Respondent (s) M. Adarsh Upadhyay, Adv.

M. Sanjay Visen, Adv.
M. Upendra M shra, Adv.
M. Vinay Garg, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the letter circulated by |earned counsel for
respondent - State seeking further tinme for production of record,
matter is adjourned by four weeks.

| (S. K Rakheja) | |(I'ndu Satija)
| Court Master | | Assistant Registrar
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